C. A No. 3299 OF 2000
| TEM No. 1 Court No. 9 SECTI ON XI'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A.No.5 In Gvil Appeal No.3299/2000

M S. | NDI AN RAI LWAY CONSTRUCTI ON CO. LTD. Appel | ant (s)
VERSUS

AJAY KUVAR Respondent (s)

(For directions and Ofice Report )

Date : 27/01/2004 This matter was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SHI VARAJ V. PATIL
HON BLE MR JUSTICE D.M DHARMADHI KARI

For Appellant (s)M. Saurabh M shra, Adv.
for Ms. Suruchii Aggarwal, Adv.

For Respondent (s)
M. M C. Dhingra, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Heard | earned counsel for the applicant.
I.A No.5 is dismssed.

However, the disnissal of this application does not come in the way of the appellant furnishin
g necessary information to the respondent-applicant.

Sarita (Shel l'y Sengupt a)
Court Master
(Signed order is placed on the file)

I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

I NTERLOCUTORY APPLI CATI ON NO 5

I'N

Cl VI L APPEAL NO. 3299 OF 2000

M S. | NDI AN RAI LWAY CONSTRUCTI ON c APPELLANT/
CO. LTD. NON- APPLI CANT

VERSUS



AJAY KUVAR C RESPONDENT/
APPLI CANT

ORDER

Heard | earned counsel for the applicant.
I.A No.5 is dismissed

However, the dism ssal of this application does not conme in the way of the appellant furnishin
g necessary information to the respondent-applicant.

(SH VARAJ V. PATIL)

New Del hi, (D.M DHARMADHI KARI)
January 27, 2004.



